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OPEN CDJRT 

CENT RAL ADMINISTRATIVE TRI WNAL 
ALLAHABAD BEtCH : ALLAHABAD 

ORIGINAL APPLICATION NO. 1224 Of 2002 

TUESDAY, THIS THE 28TH DAY OF JANUARY, 2003 

HON. MRS. M~c:RA CHHIBBER, MEMBER (J) 

Anand Kumar Pal, 
s/o Lata Chhang oo Lal Pal, 
r/ o Ui llaga Umar pur Neauan, 
Taha il Chail, 
Dist:- Kaus ham bi. • ••• Applicant. 

(By AdVocata:-Shri M.D.Mishra/R. P.Singh) 

VERSUS 

t. Uni o n or India throygh Chi& f Sficratary, 
Mini8 try or Da ffinc a Govt. Of India, 

New Delhi. 

2. Chia f ~nginaar, Htiad Quarters Commander 
Works C:nginear (A. F.) Bamrauli, 
Allahabad. 

3. Garrison £ngin~ar, ~nginaer Park, 
Allahabad. 

(By Advocate:-Shri R.c.Joshi) 

0 R D £ R ------
HON. MRS. M~~A CHHIBBER, MEMBt:R (J) 

• ... Res poncia nt s. 

The griavan;:e of tha applicant in this case is 

that his rathsr Late Shri Chhangoo Lal Pal had diad 

on 22-2-2001 dt-O· in harness and evan though the 

applicant had a pµlied PO"ti c anpas s ionata appointmant 

and had giv&n all the relevant documents as asked ror 

by the ra~pondents but till date ha has not bean given 

any appointmant nor any raply has baen g ivan to him. 

I I l 
Ha has furthar sutJnitt&d that ha d.d~ pr epare~ to give 

all th~ documants to the r aspondents whatevar thay wish 

to saa but only uants to ensure that the original docum~nts 

givan by ·~ him a.TE:. l< d pt in safe custody so that they do not 
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gilt lo~t. Tharafora ha has subnittad that whenever the 

raspondants aska ~ him
1

ha shall shoy them the original 

documents for thair perusal and verirication. 

2. Thli reapondanta,, on the othar hand_, havs S;atad 

that they have already asked tha applicant to give 

his school certificate in original and tha diltails of 

property and incana cartiricate duly verified by the 

Civil Authorities in original vida thd ir latter dated 

25-11-2002 but till data applicant has not subnittad 

the same. Thay have thus su bait t &d t h41t unlass th11 

applicant sut:mits thase documents his case can not bi 

verified nor can any final order ba . passed in th• 

mattar,(herafora~~aing ~d~sed b~c a uaa of non­

cooperation of the ap plicant himself. According to tham 

tha O.A is pramdtura at this stage and need to ba dismissed 

on this ground itself. 

3. l ha ve heard both the counsal and parusad the 

pleadings as wall. 

4. l do not sse any raason uhy t he a pplicant should 

ha ve riled this O.A when both the parties stat ~~ that 

they are willing to pe rform their part of obligation • 
. s~~ 

Th& applicant "-ha.6 statad.> hil is uilling to subnit all th& 
~~~ 

documents so raspondsnta l!lap stated that they ara 
"" 

willing to consider tha casa of a~plicant provided 

thay ara givan all the documents. i think s uch kind 
~ c;J. 'fL. 

or litigation can always ba avoicbt,and~thara is no naad 

to file unnacass•ry litigation. Houavar, in order to 

bring an ands or this controversy I am disposing or this 

O.A by giving a direction to the res pondents to give 

a list of all thosli documants which ara raquir•d from 

- ... ' 
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th& applicant ~~t=t:ed uithin one weak and 

applicant is diractad to subnit all those docU1ants 

in original within ona weak tharaaftarJ So that the 

rssponuant~ may gat the facts varifiad as par law and 

aftar considaring all the aspects of the mattlir..J thay 

should pass a final and spaaking ordar within a 

period of two 111onths tharaafta:, under inti11ation 

to the applicant • 

5. With the above directions) tha O.A is rinally 

disposed of. 

Mam bar (J) 

Madhu/ 
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